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New Delhi,this the | day of March, 2004.

HON’BLE SHRI SHANKER RAJU, MEMBER (J)

Union of India & Cthers -Applicants
-Versus-—
Hassu - - o : -Respondent

O RDER (BY CIRCULATION)

On consideration of review I am of the view that
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- the directions are to wo#%ﬁout the pensionary benefits in
accordance withiAru1és. If the rules do not permit,
respondents are at liberty to take appropriate action.
With these observations BA is dismissed.
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Member (J)
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